14 Re. Notice under [RATYA SABHA] Rule 267

MOTION FOR ELECTION TO THE COURT OF THE ALIGARH
MUSLIM UNIVERSITY

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATT SMRITI
ZUBIN IRANI): Sir, I move the following Motion:

"That in pursuance of item {(xxiv) of clause (1) read with clause (2) of Statute
14 of the Statutes of the Aligarh Muslim University appended to the Aligarh
Muslim University (Amendment) Act, 1981, in terms of Section 28 thereof, this
House do proceed to elect, in such manner as the Chairman may direct, one
Member from amongst the Members of the House to be a member of the Court
of the Aligarh Muslim University in the vacancy caused due to the expiry of
term of Shri K.N. Balagopal therein on the 3rd May, 2015."

The question was put and the Motion was adopted

RE. NOTICE UNDER RULE 267

MR. DEPUTY CHAIRMAN: Now, Notice under Rule 267, Shri Ghulam Nah
Azad.

SHRI MD. NADIMUL HAQUE (West Bengal) : Sir, I have also given a
Notice.

MR, DEPUTY CHAIRMAN: After this. His is the first Notice and yours is
second.
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* Expunged as ordered by the Chair.



